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Contampt Application No. 80 of 1392

Datsd; 3.11.1:392,

Fon*bla Mr. Justice lI.G .Srivastava,VC
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Issue notice to the respondents to 

show cause as to why the contempt 

procesdiiags may not bs in itiatad  acainst 

them in disofeeying the ordar in G .A . No. 

138/91  dated 1 5 .7 .3 2  passed by this court. 

Thsy may appsar personally or throuch an 

Advocate. The question of personal 

appearance w ill  be considered on th-: next 

date. L ist  this case for orders on21,-1l.-<f-
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2 7/1/93. H o n .K r .justice  U.C\.Srivastava,v.C 
Hon.r.r. K. .Obayya. A..M. ______

5Phe case is adjournsd to 1 9 /1 /9 3 .

A .m . V .C .
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